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' Present : Sh. Ajit Dua proxy counsel for
for the applicant. ,
Sh. B.K.Aggarwal for the respondents. @‘\
Rejoinder has been filed, Copy delivered.,
Since the pleadings of the case are complete, the
matter be placed on board for final hearing.
\ e/ \ L’”\/’\" Lt
(V.K.SHALI)
Deputy Registrar
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CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH /2:)
NEW DBELHT, ' ' / b
REGN,NO, O.A. 675/87. DATE GF DECISION: 17,9,92
Lachmi Naréin. . eee ‘Petitioner,
Versus

1

. b .
Divisional Rezilway Manager

& Ors, ... Hespondents,

CORAM: THE HON'BIE MR, JUSTICE V.S. MALIMATH, CHAIRMAN,
THE HON'BLE MR, I K. RASGGTHA MENBER(A) ~

For the Petitioner, .o NOne.

for the Respondents, ses Shri B.K, Aooarual
‘ : Counsel

P At g e

(By Hon'ble Nr. Justice V.5. Malimath,
. Chairman)

The‘petitiohgr was promoted.as Godds Supervisor

by order dated 1,12,1986 and posted at New Delhi, He

did not jein and repertfbt duty.at New Delhi, - There .
was no promoticnal post in uhich’he could have continued
at Delhi Kishénéanj. As he did noet report at New Delhi,
the order of promction uas céneelled on 31.3.1987,
Thereafter, he was given the benefituof promotion by order
the
made on 28,4,1987,and l pEtlthhBr vas again transferred
and posted at New Delhi, It is in this background that
the-peéitioner has approgched the Tribupal for relief,
2. In the raply'filéd by the respondents, it is
stated that the éetitioneT joined as Goods Supervisor at

New Delhi Railuay Station on 9,5,1987 in pursuance of the

order made in April, 1687, The petitiorer nou seeks the

-benafit of the earlier order of promotion made cn 1,12.1986,
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It is obvious that he cannot get this benefit for the

resson that the said order came to be cancelled as he
did not choose te report for duty at New Delhi, - Hence,

he is not entitled to any benefit,

-3, Fer the reasons stated above, this pétition fails

and is dismissed, WNo costs,

Oﬂk/ . | IW /

{ I.K, RASG TPA h) ( V.5. MALIMATH i
MENBER(A) ’ CHA IRMA N



